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Arising out of Order-in-Origina
passed by Commissioner, Centra se

Commissioner of Central Excise, Ghaziabad

M/S Dabur Indiz Ltd. - '
APPEARANCE:

shri DK, Deb, Asstt. Commy.
Shri Atut Gupte, Advocate fo
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HONBLE MR.ANIL G, SHAK
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Révenue that Cenvat Credit was
des b_éf'ore the Original Authority that
f-Cenvat Credit Rules, 2004

er avails credit of duty paid on inputs

__‘rm'_lf__facﬁ:uir-? nf dufiahle final prr_‘.r‘i:_:rtf ER




Ex., Rohtak, reporl;ed at

months and argued- thal i ihich edi é_t;é__l_yj

L

the respondent h‘as_ sut

2004 that the noed for mamtenance of sepa_ t

Cenvat Credit of aH Lhe mputs ;ecolved' isitak

are used in two: steams one Ltractmg uty.:a

duty and since then‘-case is not Whe




s 7going into the manufacture of
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